FIR No.OD-PCE-080/2020
U/s 379/411 1PC

PS Paschim Vihar East
State Vs. Md. Asif

11.06.2020

Present:  Noae for the State. »
Sh. Arvind Vats, Ld. Counsel for applicant/accused Md. Asil .
S/o Insaf Ali R/o House No.952, K-Block, Mangol Puri, Delhi-

83.

An application for grant of bail has been moved on behalf of

applicant/accused Md. Asil.

Reply to the above application has been filed by 10 ASI Dilbag
who has objected to release of accused.

During the course of arguments, previous involvement report of
accused has been placed on record by Ld. Counsel for the accused himself
and stated that accused is in JC since 29.05.2020, he has been falsely
implicated in the present matter and is the sole bread earner in his family.

Arguments heard.

On the basis of previous involvement report, it appears that
accused is involved in five more cases mostly related to theft. [n the above
circumstance, this Court is not inclined to grant regular bail. However,
without going into the merits of the case as well as taking a step towards the
de-congestion of the jail and to protect health and salety of the accused as
well as jail inmates, and in pursuance of minutes of High Power Comittee

dated 18.05.2020), this is a fit case to grant interim bail to accused.
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Applicant/accused Md. Asif is released on interim bail for a
period of 45 days on furnishing personal bond in the sum of Rs.10,000/-
subject to the satisfaction of Jail Superintendent concerned, who shall
ascertain from PS concerned as to whether the address furnished by the
accused is verified or not.

Applicant/accused Md. Asif shall surrender beforz the lail
Authority Concernad after expiry of interim bai’ for the period of 45 days.
Application stands disposed of accordingly.

Copy of this order be sent to Jail Superintendent concerned,
which shall also be treated as release warrant.

Copy of this order be given dasti as prayed for.

J

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.OD-PCE-0887/2019
U/s 379/411 IPC

PS Paschim Vihar East
State Vs. Md. Asif

11.06.2020

Present:  None for the State. _
Sh. Arvird Vats, Ld. Counsel for applicant/accused Md. Asif

S/o Ins:f Ali R/o House No0.952, K-Block, Mangol Puri, Delhi-
83.

An application for grant of bail has been moved on behalf of

applicant/accused Md. Asif.
Reply to the above application has been filed by IO ASI Dilbag

who has objected to release of accused.

During the course of arguments, previous involvement report of
accused has been placed on record by Ld. Counsel for the accused himself
and stated that accused is in JC since 29.05.2020, he has been falsely
implicated in the present matter and is the sole bread earner in his family.

Arguments heard.

On the basis of previous involvement report, it appears that
accused is invelved in five more cases mostly related to theft. In the above i

circumstance, this Court is not inclined to grant regular bail. However,
without going into the merits of the case as well as taking a step towards the

de-congestion of the jail and to protect health and safety of the accused as

well as jail inmates, and in pursuance of minutes of High Power Comittee

dated 18.05.2020, this is a fit case to grant interim bail to accused.
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Applicant/accused Md. Asif is released on interim bail for a
period of 45 days on furnishing personal bond in the sum of Rs.10,000/-
subject to the satisfaction of Jail Superintendent concerned, who shall
ascertain from PS concerned as to whether the address furnished by the

accused is verified or not.
Applicant/accused Md. Asif shall surrender before the Jail

Authority Concerned after expiry of interim bai! for the period of 45 days.

Application stands disposed of accordingly.

Copv of this order be sent to Jail Superintendent concerned,

which shall also be treated as release warrant.

Copy of this order be given dasti as prayed for.

’

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.1139/15

U/s 420/406 IPC

PS Punjabi Bagh

State Vs. Rahul Gaur & Ors.

11.06.2020

Present:  None for the State.
Mr. Pardeep Chettri, Ld. Counsel for applican/uccuse? Mavneet

Badla @ Navneet Gaur.

This is application for issuance of robkar to Superintendent Jail
No.6, Tihar and to direct the release of applicant on furnishing personal
bond on the ground that the accused is in judicial custody’ since 23.05.2019
and was granted bail on 24.09.2019 subject to furnishing of personal bond
to the tune of Rs.1 Lalkh with one suretv of like amount. However, in view
of order passed by the Hon'ble High Court of Delhi in WP (Crl.) 779/2020,
Hon'ble High Court of Delhi has cirectad to release under trial prisoners
without the condition of furmishing surety bond aud to allow them to be
released on personal bond.

Arguments heard. Perused.

Ahlmad of ihe concerned Court has placed on record copy of
order dated 24.09.2019. wherehv applicant/accused Navennet Badla was
admitted on court bail cubject to furnishing of personal bond of Rs.1 Lakh
with one surety in the like amonunt. In this view. Hon'ble High Court of
Delhi vide its order dated 09.04.2020 ip Court in its Own motion vs. State
WP (Crl.) 779/2020 tas directed that “thuc all hail orders. passed by this

Court or by Court subotd:nate fo it, o or before 07.04.2020, in pursuance

k( Contd...2/-
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FIR No.601/2020
U/s 379/411 IPC

PS Mundka
State Vs. Somvir

11.06.2020

Present: None for the State.

Ld. LAC Mr. J. K. Tripathi for the applicant/accusec Somvir S/o

Sh. Ram Swaroop R/o House No.B-1227, J J Co'ony, Sawada,

Delhi.

An application U/s 437 Cr.P.C. has been filed on behalf of
accused Somvir seeking interim bail for 45 days stating that he is in custody
since 25.04.2020 and that he be enlarged on interim bai! for 45 days in view
of COVID-19 Pandemic.

Report has already been rzceived from Centra! Jail No.1, Tihar
regarding satisfactorv conduct of accused during his custedy 1in jail.

Arguments heard on the interim bail application.

Without going into the merits of the case as well as taking a step
towards the de-congestion of the jail and to protect health and safety of the
accused as well as jail inmates, and in view of minutes of High Power
Committee dated 28.03.2020 and 1%.05.2020, this is a fit case to grant
interim bail for 45 days. Hecne, apnlicant/accused Somv'r is released on
interim bail for a period of 45 days on furnishing personal bond in the sum
of Rs.10,000/- subject to the satisfaction of Jail Superintendent concerned,

who shall ascertain from PS concerned s to whether the address furnished

A,, Contd....2/-

by the accused is verified or not.
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Applicant/accused Somvir sh

all surrender before the Jajl
Authority concerped

after expiry of interim b

ail for the period of 45 days,
until his bail is extended. Application st

ands disposed of accordingly.

Copy of this order be sent to Jail Superintendent concerned,
which shall also be treated as release warrant.

Copy of this order he given dasti to Id. Advocate, as prayed for.

(Aakarksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.48172020

Uis 302411734 1pC
PS Khyala
11.06.2020 State Vs. Visha @ Podha

Present: None for the State.

Sh. Nagender Singh. Ld. Counse] for applicanvaccuses Vishal
@ Podha S/o0 Late Sh. Nagina R
Garden, Delpi.

at R/o House No. 3/ 0, Vickm

An application for grant of bail h

45 been moved on behalf of
applicant/accused Vishal @ Podhg However, during the course of

arguments, Ld.
Counsel for the accused has p

rayed for interim bai] of 43 aays.
It has bee

1 2rgued that the accused is aged 23 ye
03.06.2020.

ars and s *n JC since

Reply to the aboy

¢ application has been submitted on beh
IO/ASI Yogender Kumar w

alf of
herein he has stated that TIP pro

ceedings have to be
conducted on 18.06.202C and

CO-associates are vet (o be arrested and robbed
money is yet to be recovered.

Argumezis heard. Perused.

Without going into the merits of the case. in pursvance of minutes of

High Power Commiitee dated 28.03.2020. 07.04.2020, 18.04.2020 and

18.05.2020, since the offence is punishable upto 10 years, as such this is not 2 fit

case to grant interim bail. Hence, the same is dismissed.
Application is disposed of accordingly,

Copy of this order be given dasti.

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No. Not known

U/s Not known

PN Paschim Vihar West
State Ve, Aman @ Anda

11.00.2020
Present:  Noue for the State,
Mr. Manish Kumar, Ld. Proxy Counsel for applicant accused
Awman,
This is an application seeking direction from Superintendent Jail
No4, Tihar Jail 1o provide the details of cases in which accused is in
custady. Case details have been furnsihed by Dy. Superintendent, Central
Jail No.4 stating that accused Aman is in custody in FIR No.103/2020 u/s
356/379/411 IPC and in FIR No.3514/2020 u/s 379 IPC, whe

reas he is on
dail in FIR No. 100572019 w/. 379401 1PC.

Details have been provided to Ld. Proxy counsel for the accused.
Henee, application is disposed of as aforesaid.

o
(Aakankshg)

Duty MM/West/Delhi/11.06.2020

Scanned with CamScanner



No.
Gurpreet Singh vs. Navdeep Singh @ Raja

11.06.2020

Present:  None for the State.

Sh. Yash Pal Jolly, Ld. Counsel for applicant/complainant.

Statas report has been filed.

Ld. Counsel for applicant has placed on record certain

photooraphﬁ pleading that an FIR u/s 307/506/326/34 ought to be
registered.

[y

-

be put up for concideration on 12.06.2020.

(Aakzﬁﬁﬁsha)

Duty MM/West/Delhi/11.06.2020
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FIR No.687/18

U/s 156(3) CrPC

PS Ranhola

State Vs. Hairan Kumar

11.06.2020

Preseni:  1Yone for the State.
1 d. Counsel for the applicant t
10.98° 1722775 called.

hrough telephonically

Status report not received from the 10 concerned.

Let fresh status report/ATR be called from

e— s
Ty o

the 10/SHO
concerned for 5.06.2020.

(Aakanksha)
Duty MM/West/Delhi/ 11.06.2020
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No.
Shalu & Anr. vs. Neeraj Gondia & Anr.

11.06.2020

Present:  Ld. Counsel for the applicant through telephonically on
9910808880.
Sh. Amit Gauba, Ld. Counsel for the non-applicant.

Ld. Counsel for the non-applicant seeks time to file the reply.
Ld. Counsel for non-applicant is directed to file the reply to the urgent

applicant and application for vacation of stay on or before the next date of

hearing.

Put up for reply/arguments on 17.06.2020.

(Aakak/lzsha)

Duty MM/West/Delhi/11.06.2020
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FIR No0.2074/2020
U/s 379/411/34 IPC
PS Nihal Vihar

11.06.2020
Present:  INowe.
eived back from Tihar Jail, Delhi

Release warrant has been rec

with a report that accused Nikhil S/o Nand Ram is lodged in the jail in FIR

No.130/2020, 842/19, 759/19, 43488/19 and 764/19 but he is not detained

(-

in FIR No.2074/2020 of PS Nihal Vihar.

Accordingly, let bail order of accused Nikhil Kumear S/o Nand

Ram in the zbove FIR Nnmber be called from the concerned Court.

Since oo lease warrant has been sigued by Ms. Neetu Nagar, L

d.

MM (Mahiia Court-01) wWes: Tis Hazari, let bail bonds and bail order be

also called trrom e nbove comrt,

Put up or 12.06.2020.

(Ank.ﬁrﬁﬁlua)

Duty MM/West/Delhi/11 .06.2020
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Vehicle no, DLLIRZ4717
09.06.2020

dprvorgrf e M
Present: l.d. APP for the State.

Registered owner along with counsel in person.
g I

Al request, put up on | 1.06.2020.

"
“

(
D/MM (Mahila Court)-01,West,

THC/Delhi/09.06.2020
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FIR No.171/18
U/s 379/411/34 1PC

PS Hari Nagar
State Vs. Jagdish Sharma

11.06.2020

Norne {or the State.

Sh. Prince Sharma, the applicant.

Present:
Ld. Counsel for

ant seeks 1O withdraw the present

Ld. Counsel for the applice

application.
Heard.
present application is dismissed as withdrawn.

At request,
disposed of accordingly-

Application stands

(Aakanksha)
Duty MM/West/Delhi/ 11.06.2020
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FIR No. 842/19

Ul/s 379/411/34 TPC
PS Nihal Vihar

State Vs. Gaurav

11.06.2020

Present: None tor the State.

Mr. Gautam Kumar, Ld. Counsel for applicant/accused Gaurav.

This is an application seeking direction from Superintendent Jail

No.3, Tihar Jail to provide the details of cases In which accused is in

custody. Case details have been furnished by Dv. Superintendent, Central

Jail No.3 stating that accused Gaurav is in custody in FIR No.764/19 PS
Nihal Vihar.

Details have been provided to Ld. counsel for the accused.

Hence, application is disposed of as aforesaid.

k

(A:\kanksha)
Duty MMlWestlDelhilll.()6.2020
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TIS HAZARI COURT, DELHI
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> U/Sga—)g\\“”‘gu\g,p-c
PS. ~TZ o, 7o~ (oo
Date of Arrest ‘O Is 1209\0

|
Application for bail u/s 437 Cr.PC. on behalf of

bl

{in/
. / accused/Applicaat b
VAl Pt

g ,‘l (3 , B
) & 1 submitted as under:-
& ;I
" That the above named accused/applicant has been

/ .
/ arrested DY conccm\ed Police Station Delhi and now he is

‘\( /,;J /-U (o8 sinca.,.”}S}QORO =
\; 5

v o 2. Tt gainst the applicant/accused is fals(iog)ml ,4
; 5 0“{7
¥ (' concocted. \\ ° ¥ :
| }/ | &f "I:“k
e Y
!, AR [3. That nothing incriminating has been recovew ro 1+
£ N = ¥ ‘i:
i VAN ssseasion of the accused or at his mgp nce. ?
¢ vy M\ ¥
! ‘\' JN / b
‘ / / 2/ Thar the accu;»d/apphcant has nothmg US'J |
%7 N
Y zlleged offence and has been falsely implicatad. ’}0
. P -
W o

) é‘ e That the apolxcant/ accused is no more re uqed b
%
N ‘§ ,

/0 \d?{ police for 2 any kind of x'nvestigation.

tthe accused/applicant will not misuse the libert ‘M
)"‘ 8oV

(bail, if he is admitted o bail \11°

L
N
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FIR No.441/2020

U/s 392/411/34 IPC

PS Rajouri Garden

State Vs. Harpinder Singh

11.06.2020

Present: Nore tor the State.
v 4. Ccunsel Mr. Maesh Kumar Patel for the applicant.

Reply filed. Perused.

Let fresh reply be called from SHO concerned along with CCTV

footage for 15.06.2020.

(Aakanksha)
Duty MM/W est/Delhi/11.06.2020
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FIR No.8813/20
U/s 379 IPC

PS Paschim Vihar
State Vs. Kishan Chand Bhandari

11.0€.2029

Preseni:  None for the State.
Mone for applicant.

Put up for consideration on 18.06.2020.

Qa

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.33787/19

U/s 379/411/341PC

PS Paschim Vihar West
State Vs. Aman

11.0€.2020

INoie for the State.
“one for applicant.

Present:

Put up for consideration on 18.06.2020.

(Aakankslm)
Duty MM/West/Delhi/ 11.06.2020
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FIR No.611/2020
U/s 188 1PC

PS Nihal Vihar
State Vs, Sunny Jain

11.0€.2020

Present:  None for the State.
MNonz for applicant.

Put up for consideration on 18.06.2020.

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.622/2020
U/s 356/379/411 1PC
PS Nihal Vihar
State Vs. Santosh

11.0€.2020

Presenc:  None for the State.
Moz for applicant.

Put up for consideration on 18.06.2020.

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.2673/2020
U/s 379/411 1PC
PS Hari Nagar

State Vs. Rohan @ Chhotu

17.06.2020

Presemi:  INoace for the State.
IWaze for applicant.

Put up for consideration on 18.06.2020.

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.103/2020
U/s 379/411 11PC
PS Paschim Vihar
State Vs. Aman

11.06.2020

Present:  WNoace for the State.
Monce for applicant.

Put up for consideration on 18.06.2020.

I,

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.144/2020
U/s 188/269 1PC
PS Punjabi Bagh
State Vs. Amarjot Singh

11.06.2020

Present;  Noace for the State.
Nore for applicant.

Put up for consideration on 18.06.2020.

&

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.152/2020

U/s 188 1IPC

PS Mundka

State Vs. Anita Gupta

11.06.2020

Present:  None for the State.
NMone for applicant.

Put up for consideration on 18.06.2020.

L

(Aakanksha)
Duty MM/West/Delhi/11.06.2020

Scanned with CamScanner



FIR No.365/18

U/s 392/411/34 1IPC

PS Rajouri Garden

State Vs. Rajender @ Babu

11.06.2020

Present: INone ior the State.
Nene for applicant.

Put up for consideration on 18.06.2020.

(Aakanksha)
Duty MM/West/Delhi/1 1.06.2020
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FIR No.375/2020

U/s 188 1PC

PS Paschim Vihar

State Vs. Deepanshu Sachdeva

11.06.2029

Present:  None for the State.
Mone for applicant.

Put up for consideration on 18.06.2020.

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR N0.390/18

Uls 336/432/306 IPC
PS Rajouri Garden
State Vs. Rohit Kapoor

11.0€.2020

- 1 s -
Preseni: Jaone {or the dtate.
~Nene icr applicant.

Put up for consideration on 18.06.2020.

i
L

(Aakanksha)

Duty MM/West/Delhi/1 1.06.2020

Scanned with CamScanner

; ‘1'-‘;‘“.‘

A TR T

¥ Pt s

LA )
AT S -

s amen Y g

1AV A |

¢ e IR ™



”~
- ' 7 r’ f') )
\, | ( )
I~ 3[,]'”4
| (N THE COUR'T curLZ).-._,D.?.—f._// ---------- M.M. DI
l
(NTHE MATTER OF :
oy MO
SN
STATE Vs, emrlle STHME.
§/0) la;;,,../.‘.‘[ﬂ /’.‘/A'.’:-):.---//j----‘ -----
U /] -;\(,-',wa)\’ . ]7]{ NO g ,QO/Z’QFC
b0 s, 255/ A
| / P.S, K}’ryﬂ L/A/ ﬂ%o
Ay {e I, e oA, SENT 1O LC 1911—/ é‘fﬂ
‘w6120
APPLICATION FOR BAIL UNDER SECTION 437

petdyse” CR.P.C: ON BIAIALE OF pPLICANT/ACCUSED:
Z pf o1 (9 Covoms

L D Pootls
/\@’b\}o’ MOST RESPECTFULLY SHOWETH:-

| That the above nared applicant  has

been falsely

implicated in the ahove noted case.
5 T'hat the applicant/accuscd has been arrested by the police

and is being produced before this Hon’ble court.

3. That the applicant/accused is innocent and is not previous

:"‘ convict.
n 4. That the applicant/accused belongs to respectable family.
- — 5 That nothing incriminating has been recovered from the
7) ' possession of the accused. -
——~— 6. That there is no any purpose will be served keeping in a

judicial custody. s L i~ ities f ,,4; elap
. . (L Koo Mishao - ee Lax ‘ -
M“(f %/Lj /JI'HL(/ ol 0‘/ ' u L i
W At WJ?W J s ’ N

12
w poe HE M’j:"”
- Y /4"6 0 - =
;tf{ // ; @g@mmm‘ddu%
" aa ahiia Cor‘;"fi,
s ﬂz- et 4!
'ﬁm @:"E L el Jf “
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FIR No.125/20
State Vs. Karan @ Pandat

PS Tilak Nagar

08.06.2020

Ld. APP for State.

Present:-
Sh. Riyaz Mohd. ld. Counsel

for applicant.
Reply not filed.
" rl 1.06.2020.

i ] 0
same be called [rom [0/SHO concemed f

Let the

(I)ccpika&l‘ilakran)
puUTY MM(WEST)
08.06.2020

e Riyad pae
d ol b&u; Lw{ow Is/é/w
m gAl
ool ;,J J/o/SHv }7
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FIR No.44090/19
State Vs, Karan @ Pandat
'S Tilak Nagar

08.06.2020
Present:- Ld. APP for State,
Sh. Riyaz Mohd, Id. Counsel for applicant.

Reply filed.

Put up for consideration on 11.06.2020.

(l)ccpilgﬁﬁmkran)
DUTY MM(WEST)
08.06.2020

lus beer ed
zifﬂ)uf‘ o T
R ND ”ATW ” 13}6 ww%ﬁ
Domm
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(‘,0 IN THE HON’BLE COURT OF LD purTyY MM, TI8
(// HAZARI COURTS, DELHI

\. 70
1;:0 )S OZOIN THE MATTER OF:-
b {} 7;{3‘t§ltc Vs, Deepika Gupta

A -
&

A
N, o101 No, 8916/2020
\V U/s 379 IPC

; p.s, Tilak Nagar

Distt. West, Delhi

\ APPLICATION ON BEHALF OF 'THE APPLICANY
NAMELY DEEPIKA GU.PJL@_EQB,JLILE”BEI{QBT_,‘_01?.
THE UNTRACED VEHICLE  STOLEN REPORT.

MOST RESPECTFULLY SHOWETH:-

That the applicant is the rightful owner of the

20" 1.
-5C()-0592, Model Maruti

vehicle bearing no. DL

(/J)‘jL H Swift VDI, Make Maruti Suzuki India Ltd,

MQ. That-the vehicle of the applicant has heen stolen

UW‘M \ on 15.03.2020 to 16.03.2020 at about 23:50
( p.M. to 09:00 A.M. from Ganesh Dass, Khatri

ﬂ»a“ P

Q ,) 06 / Marg, Near Bank ol Baroda, Tilak Nagar, Delhi.
V>

o

3. That the said stolen vehicle has been complain

M’Q“’ - .

Px by the applicant namely Deepika Gupta for the
£

N

@, o recovery of the above said vehicle.
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) BEFORE THE HON'BLE COURT OF LD. DUTY

C.M.M./M.M.
In the matter of: -

State

V/s

Favari Ringfapam & Ors.

(WEST) , THC, DELHI ﬁ%d
fv
[ 34
- cA g
© "\\ °c'\ o-)“})\c’ - l.
el Ao Q‘x P
SVk\ Oﬁ’ma. 8,
b=}
(d{ \\\ Q")\../\. l i
\I\‘ iy ‘_rl
Sh FEs
FIR No. ~— 0129/2020 uﬁ
u/s - 420/34 1PC %}
p.5. — Tilak Nagar i?%
FIR Date: -~ 1l/03/2020 %;

SUBJECT: -— APPLICATION FOR CALLING THE STATUS REPORT IN e

ABOVE:§OTED CASEl?ROM THE SHO/IO OF PS: TILAK NAGAR.

1.That the applicant is complainant

case,
Tilak Nagar,
2.That the

available

accused persons and the Bank account numbers used

to commit this
Ringfapam was

Nagar,

..JD}
W

\& \aﬁw
e
545

V)

however,

against the
complainant

information

fraud. The one of the accused

arrested by the
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MC No.630/2019
Avantica vs, Ankur Mahajan & Ors.

11.06.2020

Present:  None for the complainant.
Sh. Ankur Mahajan/respondent no.1 in person.

An application u/s 19 DV Act has been filed on behalf of
complainant by respondent no.1 today stating that complainant has been
unable to file the present application herself on account of disputes at the
house and her counsel St.. Shivankar Mehrotra has asked respondent no.l to

file the application today.

File be called from the Court concerned for 13.06.2020.

Let notice be issued to respondent no.2/Ms. Sushma
Mahajan for reply to tire above application ¢s or befere the next date
in view of recent ovders of the Hon'ble High Court of Delhi
No.515/R&D/PSA/DIC dated 09.36.2020, the notice be issued only
through email/fax; whatsapp.

Respendent 0.1 has suaimitted mobile numver of respondent
no.2 as 9711254747, wei the notice be issaed on the abovesaid number
through whatsapp aud ieai mcssage.

Be put up torr 15 {6.2020 along wich case tile.

Ahlmad ¢f the concerned court e also intimated.

{A~xanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.129/2020

Uls 420/34 IPC

PS Tilak Nagar

State Vs. P. R. Ringphapam
11.06.2020

Present: None for the State.
Ld. Counsel Mr. Rajiv Ch
Ringphapam.

hetri for applicant/accused P.R.

: = s i red on
An application for extension of interim bail has been moved

behalf of accused above named.

It has been submitted on behalf of accused that he was enlarged on

interim bail for 45 days vide order dated 27.04.2020 on the basis of guidelines

issues by High Power Committee in view of Covid-19 Pandemic, that the above
term of 45 days expires today. Hence, his interim bail may be extended for further
period of 45 days in view of minutes of HPC dated 07.05.2020.

Submissions heard.

Vide order dated 15.05.2020 in WP (C) No0.3037/2020, Hon'ble High
Court of Delhi has ordered that all the matters pending before subordinate Courts
wherein the interim order issued were subsisting as on 15.05.2020 and expired or
will expire thereafter, the same shall stand automatically extended till 15.06.2020
or until further orders. Accordingly, the interim bail granted to the above named
accused stands automatically extended till 15.06.2020 in view of above order of
Hon'ble High Court of Delhi and no separate order from this Court is warranted.

Application stands disposed of accordingly.

Copy of this order be given dasti Q&d

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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INTHE HON'BLE COURT OF LD. DUTY METROPOLITAN
MAGISTRATE, TIS HAZARI COURT, DELHI
INTHLE MATTER OF ;
STATE VS. ARPIT DHINGRA

ShHolg N
Yoo \ ook APPLICANT
7N\ 06\ 2 FIR NO. 290 [0
DATED: 10/04/2020
h P.S. : PASCHIM VIHAR (WEST)
5 DN INDEX
) S.NO. PARTICULARS PAGE
QQ\\ (,\.l? s NO.
o zg? 1. APPLICATION FOR RELEASE OF 1-2
( ) g,QJ VEHICLE NO. DL5CP 6793 ON
\ ¢ SUPERDARI
2, ANNEXURE — A/] 3.5
Q COPY OF FIR NO. 290 DATED
‘ 10/04/2020
‘ 3. ANNEXURE - A/2 6
o”f A COPY OF RC OF THE VEHICLE NO.
Y %\ DL5CP 6793
0\\ 4. VAKALATNAMA 7
== V6
J o TARISH DHINGRA
?Y) I APPLICANT
\
‘ 6 THROUGH

W““" 7

ADVOCATE FOR THE APPLICANT
&\ \;,\Lg S AURUS LEGAL CONSULTANTS,
«@\ N o OFF. 185/ GH-9, GROUND FLOOR,
W ,\\\ R PASCHIM VIHAR, NEW DELHI — 87
o MB. 9891190211

EMAIL : poojaadvocate209@gmail.com

DELHI
DATED : 09/06/2020
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FIR No.1064/2015
PS Punjabi Bagh

04.06.2020
Present: Ld. App for the St

ate (through CISCO Webex).
None on bek

alf of the applicant,

Report not received from Jail Superintendent in terms of previous order.
Let fresh court notice be issued to concerned Jail Superintendent in terms
of previous order {or next date of hearing,

To come up on 11.06,2020.

DUTY MM (West) THC. Delhi
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FIR No. 214/2020

P.S Paschim Vihar

09.06.2020

Present:  Ld. APP for the State.
Counsel for applicant.

Let status report be called from 10 / SHO concerned, for

11.06.2020.
(NEE GAR)

D/MM (Mahila Court)-01,West,
THC/Delhi/09.06.2020

) 8/t
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CC No.
Charanjeet Kaur vs. Gurpreet Singh Bedi & Ors.

11.06.2020

Present: None for petitioner.
SI Pardeep Kumar in person.

Petitioner has been contacted by the Ahlmad of this Court
regarding fixing of this matter through Cisco Webex. However, petitioner
has intimated that she has no objection if the matter is adjourned in view of
extension of stay order by the Hon'bie Sessions Court.

Status report has been filed stating that Dr. Archana Sinha, Ld.
ASJ, Tis Hazari, Delhi had passed 2n order dated 10.06.2020 suspending.

the operation of impugned order dated 06.06.2020 till today.
Today SI Pardesp Kumar has informed the Court that Ld.

Sessions Judge has heen pleased to further extend the suspension of
operation of impugned order dated 06.06.2020 til 12.06.2020. The said fact

has been corroborated by the Ahlmad of the concerned Court. Accordingly,

4

(Aakanksha)
Duty MM/West/Delhi/11.06.2020

be put up on 13.06.2020
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FIR No.254/2020
U/s 188 IPC
PS Paschim Vihar
State Vs. Unknown
11.06.2020

Present: None for the State.
Sh. Prashant Kumar, Ld. Counsel for applicant/ registered owner

Mr. Sumit, both in person.

No objection to the release of the vehicle bearing regisiration no.

DL 6S AY 5974 (Scooter Activa 4G) is tendered on behalf of the [O/HC

Tirender Kumar.
Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in

case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has

been held that :-

“59 The valuable articles scized Ly the police may be released to the
person, who, in the opinion cf the Court, is lawfully entitled to claim such
as the complainart at whese house theft, robbery or dacoity has taken
place, after preparing detailed panchnama of such articles; taking

photographs of such articles and a security bond.
Contd...2/-
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60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person 1o
whom the custody is handed over. Wherever necessary, the Court may get
the jewellery articles valued from a government approved valuer.
Ol. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama
should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts. article in guestion i.e vehicle bearing no.DL 6S
AY 5974 (Scooter Activa 4€3) be released to the applicent/registered owner
on verification of the particulars reg2eding ownership and after preparing
panchnama and cn furnishing an indemnity hond as per the vaiue of the
vehicle. Tt is further directec that the -rtizle i.e. venhicle bearing no.DL 6S
AY 5974 (Scooter Activa «f3) shail he photographed from all the angles.
The Panchnama and Indemuity Bont along with photographs be filed with
final report.

The applicaticr i+ dicposed 27 accordingly.

Copv of ths ord=r b2 given dasti 25 prayed,

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR N0.9741/2020
U/s 279 1PC
PS Tilak Nagar
State Vs. Vijay Kumar
11.06.2020

Present: None for the State.
Applicant/registered owner Vijay Kumar in person

No objection to the release of the vehicle bearing registration no.
DL 4S CD 5086 (Motorcycle Passion Pro) is tendered on behalf of the
IO/HC Gurjeet Singh.

Applicaiion perused. Subimissions heard.

Instead of releasing the 2bove mentioned vehicle on superdart,
this Court is of the ccnsidered vizw thes the vehicle has to be relexsed as per
the directions cf Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. Staie of Gujarai, AIR 2002 5C 638. The view of the
Hon'ble Supreme Couct has been reiterated by Hlon'vle Delnl High Coutt in
case titled as Manjeet Singl vs, Stale, (2010 288 DLT 646 whersin it has
been held that :-

“59. The valuable acticles seizel Ly ihe police may be released to 1he
person, who, in the opinicii 2 the Cowrt, 0s L ity entided 1o clain such
as the compleiiar: vf whose ho oo de't 1ol v daeoity has taken
place, after preparing detailed panclinama of such articles; taking

photographs of srich art'cles ond ¢ goewits b,

Contd 2/-
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60. The photographs of such articles  should be  attested or
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Wherever necessary, the Court may get
the jewellery articles valued from a government approved valuer.

61. The actveal production of the valuable articles during the trial
should not be insisted upon and the photographs along with the ponchnoma
should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts. article in areestion te vehicle bearing no.DL 4S
CD 5086 (Motorcyche Passion Pro} b veleazed to the applicant/registered
owner on verification of the rarticalars regarding ownership and after
preparing panchnama and on furaishing an indemni<y band as per taz value
of the vehicle. It is finther directad thet the article 1. vehicle bearing
no.DL 4S CD 5086 (Motorercl: Passion Pro) skl be photoeraphed from
all the angles. The Panchnama and Indemnity Bond along with phetographs
be filed with final ~=port

The appiication i< disrosed ot zecordingly,

Copv of the arder hi oiven desti a0 prayad.

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.9043/2020
Uls 379 1PC
PS Paschim Vihar [Last
State Vs. unknown
11.06.2020
Present: None for the State.

Applicam/rcgistcrcd owner Rajesh Kumar in persor.

earing registrauon no.

sehalf of

ease of the yehicle D

No objection to the rel
Activa DLX) is tendered on

DL 4S OF 5875 (Motorcycle New

the I0/ASI Sunder Singh.
Application perused. Submissions heard.
Instead of releasing the above mentioned Ve hicle on superdari,

that the vehicle has to be released as per

this Court is of the considered view

f Hon'ble Supreme Court in case titled as Sunder Bhai

the directions 0
Ambalal Desai Vs. State of Gujarat, AIR 2002 8C 636. The view of the
+ has been reiterated by Llon ble Dethi Hligh Court In

Hon'ble Supreme Cou
State, (2014) 214 DLT (46 wherein it has

case titled as Manjeet Singti vs.

been held that :-
/

ized by the police may se released to the

«59, The valuable articles s
in the opnion of the Court, is ianjully
use theft, robbery dus
articles: taking

entided o ceint such

person, who,
lainant ot whe.e ho oty has taken

as the comp
tailed panchnama of such

place, after preparing de

photographs of such article: and a security bo .
Contd...2/
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of such articles should be attested or

60. The photographs
Il as by the person 10

countersigned by the complainant, accused as we
whom the custody is handed over. Wherever necessary. the Court may get
the jewellery articles valued from a government approved valuer.
61. The actucl production of the valuable articles during the trial
should not be insisted upon nd the photographs along with the penchnama

should suffice for the purposes of evidence.”

Considering the facts and the circumsrances ond the law laid

down by the higher courts. article in question i.2. vehicle bearing no.DL 4S8

OF 5875 (Motorcvele New Activa DLX) be releosed  to the

agQ

applicant/registered owner on verification of the particulars cegardin
ownership and after prejaving panchnama and on furnishing 2n indemnity
bond as per the value of the vehicle. It is further directed that the article 1.2
vehicle bearing no.DL 48 OF £875 /Metor:ycie New Activa DLY) skall

be photographed from all *he angles. The Parchnama znd Indemnizy Band
along with photographz e fi'ed with final repcr.

The application is disposed of accordingly.

Copy of the orde: be given dasti ac n-ayad

¥

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.443/2020

Uls 379 11PC

PS Rajouri Garden

\ State Vs, Unknown

11.06.2020

Present:  None for the State,
Sh. Mahinder Singh, I.d. Counsel for applicant/owner Mr,  Pourush
Chaddha in person,

No objection to the release of the mobile handset make X-14NE
38/MI-POCO and recovered amount of Rs.1,500/- has been filed on behalf of 10
ASI Rajiv.,

Application perused. Submissions heard,

It has been submitted on behalf of applicant that theft of his mobile
phone and an amount of R$.5,000/- took place by some unknown person,

however, only Rs.1,500/- and the mobile phonc has been recovered, which may be

released to the applicant, A copy of invoice dated 31.05.2019 has been placed on

record,

This Court is of the considered view that the above articles have to be
released as per the directions of Hon'ble Supreme Court in case titled as Sunder
Bhai Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638, The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in case
titled as Manjeet Singh vs, State, (2014) 214 DIT 646 wherein it has been held
that :-

“59. The valuable articles seized by the police may be released to the person,
who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant ar whose house theft, robbery or dacoity has taken place, after

preparing detailed panchnama of such articles; taking photographs of such

articles and a security bond,
Contd...2/-

o
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60. The photographs of such articles should be attested or countersigned
by the complainant, accused as well as by the person to whom the custody is
handed over. Wherever necessary, the Court may get the jewellery articles valued
from a government approved valuer.

61. The actual production of the valuable articles during the trial should
not be insisted upon and the photographs along with the panchnama should

suffice for the purposes of evidence.”
Considering the facts and the circumstances and the law laid down by
the higher courts, article in question i.c. mobile handset make X-14NE 38/MI-
POCO and recovered amount of Rs.1,500/- be released to the applicant/owner on
verification of the particulars regarding ownership and after preparing panchnama
and on furnishing an indemnity bond as per the value of the articles. It is further
directed that the article i.e. mobile handset make X-14NE 38/MI-POCO and
recovered amount of Rs.1,500/- shall be photographed from all the angles and the
serial number of the currency notes and IMEI number of the mobile handset be
also kept on record. The Panchnama and Indemnity Bond along with photographs

be filed with final report.
The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR No.10068/2020
U/s 379 1PC

PS Nihal Vihar
State Vs. Unknown

11.06.2020

Present: None for the State.
Sh. Arjun, brother of the registered owner/appplicant Sh.

Rajveer in person.

This is an application filed for hearing throuph VC. However,
brother of the applicant has appeared in person.

No objection to the release of the vehicle bearing registration no.

DL 8S BH7910 (Motorcycle Apache) is tendered on behalf of the I0/HC

Narendedr.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdart,
this Court is of the considered view that the vehicle has to be released a5 per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 whevein it has
been held that :-

“59 The valuable articles seized by the police miay te released to the
person, who, in the opinion of the Court, is law fully entitied to claim such
as the complainant at whose house theft, robbery o1 ducoity has taken
place, after preparing detailed panchnama of such articles; taking

photographs of such articles and a security bond.
Q/‘ Contl...2/-
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60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Wherever necessary, the Court may get
the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama
should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.2. vehicle bearing no.DL 8S
BH7910 (Motorcycle Apache) be released to the applicant/registered
owner on verification of the particulars regarding ownership and after
preparing panchnama and on furnishing an indemnity bond as per thz value
of the vehicle. It is further directed that the article ie. vehicle bearing
no.DL 8S BH7910 (Motor~ycle Apache) shall be photographed from all
the angles. The Panchnama and Indemnity Bond along with photographs be
filed with final report.

The application is disposed of zccordingly.

Copy of the order be given dasti s prayed.

L

(Aakanksha)
Duty MM/West/Delhi/11.06.2020
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FIR N0.288/2020
U/s 188/269 IPC
PS Kirti Nagar
State Vs. Unknown

11.06.2020

Present: None for the State.
Sh. P. N. Singh, Ld. Counsel for applic

Mr. Manoj Kumar Yadav in person.

ant/ remstered owner

No objection to the release of the vehicle bearung regiswration no.

DL 1LT 1091 (Truck) is tendered on behalf of the IO/ASI Baney Singh.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to e releasea as per
the directions of Hon'ble Supreme Court in cese ‘tled as SunGer Rhai
Ambalal Desai Vs. State of Gujarat, AIR 2002 5C 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case titled as Manjeet Singh vs. State, (2014) 214 T 346 wherein it has
been held that :-

“50. The valuable articles seized by the police may be released to ihe
person, who, in the cpinicn of the Court, is fanfully entitled to iain sich
as the complainant ot whese house theft, reblery n dieoits fues taben
place, after preparing detailed panchnama of such articles; taking

photographs of such articles and a security boind

Contd.. . 2/-
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60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Wherever necessary, the Court may get

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the penchnama

should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.e. vehicle bearing no.DL
ILT 1091 (Truck) be released to the applicant/registersd owner on
verification of the particulars regarding ownership and after preparing
panchnama and on furnishing an indemnity bond as per the value of the
vehicle. It is further dirscled that the article i.e. vehicle bearing no. DI 1LT
1091 (Truck) shall be photographed from all the angles. Tho Pnclnama
and Indemnity Bond along with photcgraphs bz filed with fir al report .

The application is disposed of accordingl, .

Copy of the arder be given dasti as prayzd

(Aakenlisha)
Duty MM/West/Delhi/11.06.2020
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the above mantonad vahicle on supendan,

- that the vehicle has 10 f¢ vicasta as v

this Court is of thz considered view
the directions of Hor™lz Svpreme Court in case ntded as Saador Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638, The view of the

Honble Supreme Coucs has been reiteratad by Hon'hle Tolhi High Comt

case titled as Manjeet Singh vs. State, (2014) 214 DLT ndo wiawem i has
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60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to

whom the custody is handed over. Wherever necessary, the Court may get

the jewellery articles valued from a government approved valuer.
61.

The actual production of the valuable articles during the trial

should not be insisted upon and the photographs along with the ponchnama

should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid

down by the higher courts, article in question i.2. vehicle bearing no.DL 10

SB 7678 (Activa DLX) be released to the applicont/megisterac. OWner on
verification of the particulars regarding ownership and after preparing
panchnama and on furnishing an indemnity bond as per the vziue of the
vehicle. Tt is further directed that the article i.e. vehicle bearing no.DL 20

=)

SB 7678 (Activa DLX) shall be photographed from il the angles. Th

Al

Panchnama and Inderanity Bond along with photographs be Siled with final
report.

The application is disposad of accordingly.

Copy o the order be given dasti s prayed.

(Aakankshn)
Duty MM/West/Delhi/1 1.06.2020
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FIR No.OD- NG-000515/2020
U/s 379 IPC

PS Nangloi

State Vs. unknown

11.06.2020

Present: None for the State.
Mr. Aslam Khan Malik, Ld. Counsel for the applicant/owner

Md. Ishtiyaque, both in person.

No objection to the release of the article i.e. mobile phone (MI

REDMI- 3S) is tendered on behalf of the IO/HC Pawan Kumar.

Bill/cash memo has been placed on recora.

Application perused. Submissions heard.

This Court is of the considerzd view that the article in goesticn
has to be released as per the directions of Hon'ble Supreme Court in case
titled as Sunder Bhai Ambalal Desai Vs. State of Gujarat, AIR 2003 SC
638. The view of the Hon'ble Supreme Court has been reiterated by Hon'ble
Delhi High Court in case titled as Manjeet Singh vs. State, (2014) Z14
DLT 646 wherein it has been held that :-

“50 The valuable ariicles seized by the police may be released 10 ine
person, who, in the opinion of the Court, is lawfully entitled to clain such
as the complainant at whose house thefi, robbery or doovity ha. taken

place, after preparing detailed panchnama of such articles; taking

\

photographs of such articles and a security bond.
Contd...2/-
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0f), The Photographs of  such articles should be attested or
counterstgned by the complainant, aceused as well as by the person to
whom the custody Is handed over, Wherever necessary, the Court may get
the Jewel levy artieles valued from a government approved valuer.
nl, The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama
should suffice for the purposes of evidence,”
Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.c. mobile phone (MI
. REDMI- 38) be released 1o the applicant/owner on verification of the
particulars regarding ownership and after preparing panchnama and on
furnishing an indemnity bond as per the value of the article. It is further
directed that the article i.c. mobile phone (MI REDM]I. 39) shall te
photographed from all the angles and IMEI number be kept on record. The
Panchnama and Indemnity Bond along with photographs be filed with final
report,
The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

(Aakanksha)
Duty MM/West/Delhi/11.06.2020

Scanned with CamScanner



I F I NoOO0TAG4/ 2020
‘ U/e 379 1PC

IS Nangloi

State Vs, unknown

11.06.,20720
Presenc:  Mone for the State,

Applicant/registered awner Parvern Jain in pervon.

No objection o the relezse of the vehicle bearing regivtration no.
DI 8818 6465 (Motoreycle Apache 180) i tendered on wenzli of e
I0O/HC Maoliinder Singzh,

A ppicanon prerused, Submissions ncard.

Instead of releasing the zbove mentioned vebicle on cwperdan,
this Conrt is of tae considered view that the vehicle hzs 1o be relezsed 23 per
the directions of Hon'ble Supreme Court in case titled zs Sunder Bhai

Ambalal Desad Vo, State of Cujarat, AR 20062 5C 638, The view of the
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Hon'ble Sugreme Coust has been reiterated by Honvle Delal High Courtin
case titled as Manjeet Slaph vs, State, (2014) 214 LT 646 . hzein it has
been held Uiat &

5O The vaivable acticles seipd Ly the police may e released 1o the
person, whi, in the opinion of the Couit, is law/ully entiled to clain: such
as the cotmplrinar o whiae house thefi, robbor or dacoity hes taken
place, ofer preparing detailed  panchnama of such article:; taking
photograpl : of wuch articles and a securit s be ad,
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60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to
whom the custody is handed over-. Wherever necessary, the Court may get
the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial
should not be irsisted upon cnd the photographs aleng with the ponchnama

should suffice for the purnoses of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i e. vehicle bearing no.DL
8SBH 6465 (Motorcycle Apache 180V be  released o the
applicant/registere¢ owner on verification of the particulars regarding
ownership and afzer preparing panchnarna and cn fiirnishing en indemnity
bond as per the value of the vehicle. Tt is furter directed tha the aricle Le.
vehicle beuring 10 BT 8SBH 6465 Motcreyele Apache 189) shall be

from a"l the angles. The Panchnerma and Irdempity Rond

photographed -
along with nhotographs te fi'2d with fial report
The applicaticn 1s dispose? of 2ccordirgly

Copy nf the crder be civen desti 20 nraved,

L

(Aa%anksha)
Duty MM/West/Delhi/11.06.2020
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b FIR No0.431/2020
U/s 392/397/411 IPC & 25/27 Arms Act
PS Paschim Vihar East

State Vs. Mukesh
11.06.2020

Present:  None for the State.
Mr. Aslam Khan Malik, Ld. Counsel for the applicant/owner
Md. Firoz, both in person.
No objection to the release of the article i.e. mobile phone

(TILCNO black coleur) is tendered on behalf of the IO/ST Neeraj.

Bill/cash memo be placed before the JO concerned.

TN,

Application perused. Submissions heard.

This Court is of the considered view that the article in question
has to be raleased 2s per the directions of Hon'ble Supreme Court in case
titled as Surder Bhai Ambalal Desai Vs. State of Gujara®, AIR 2003 SC
638. The view of the Hon'ble Supreme Court has been reiterated by Hon'ble
Delhi High Court in case titled as Manjeet Singh vs. State, (2014) 214
DLT 646 wherein it has been hield that :-

“59. The valuuble articies seized by the potice niay be released io the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainent at whose house theft, robbery or ducoity has taken

place, after preparing detailed panchnama of such articles; taking

photographs of such ariicles and a security bond.
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O(), The photographs of such articles should be amestzd or
countersigned by the complainant, accused as well as by the perion @
whom the custody is handed over. Wherever necessary, the Court may 227
the jewellery articles valued from a government approved valuer.
61 The actual production of the valuable articles Zurinz the rrial
should not be insisted upon and the photographs along with 172 DA Angme

should suffice for the purposes of evidence.”
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Considering the facts and the circumstances and the law [=Q

down by the higher courts, article in cuestion i.e. mobile phone (TECNO
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black colour) be released to the zpplicant/owrer on ventcaion 9t S
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particulars cegar irding ownership and after preparing panchnami and on
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furnishing an indzmnity bond as per the value of the article. It 1s farther

directed that the article i.e. mobile 7 ~hone (TECNOC black cclour) s2all be
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phetograph: d from al! the angles anc IMEI number be kot 21 recar. &
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Panchnama and ndemnity Bond aleng s with photographs be 7122 Witk 2=

report.
The application i€ Arsrosed of according 'y.

: s i
Copy of the order be given dast as prayee.
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(Aalsanksha‘i
Duty MM/West/Delhllll 062020
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